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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A.NO.1345/2003
Monday, this the 26th day of May, 2003

Hon’ble Shri Justice V. S. Aggarwal, Chairman
Hon’ble Shri Govindan S. Tampi, Member (Aa)

Shri K.S.Meena

Additional Director

Directorate General of Employment & Training
Ministry of Labour

Govt. of India,

Shram Shakti Bhawan, New Delhi

.- .Applicant
(By Advocate: Shri Keshav Kaushik)
Versus
1. Union of India through

Secretary, M/o Labour
Govt. of India

Shram Shakti Bhawan
New Delhi

N

Ministry of Finance
through Secretary
Deptt. of Expenditure

Govt. of India, North Block
New Delhi

3. Director,
Directorate General of Employment & Training
Ministry of Labour
Govt. of India,
Shram Shakti Bhawan

New Delhi.
- «Respondents
ORDER (ORAL)
Shri Justice V.S.Aggarwal:
By virtue of the present application, the

applicant seeks a direction for upgradation of the post
of Additional Director of Employment Exchange which the
applicant 1is holding, as the same scale of pay has been

granted to Additional Director of Training.

2. We are deeming it unnecessary to mention all the
further detailed facts nor are we venturing into the

controversy as for present by expressing any opinion.
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(2)
This 1is for the reason that the representation dated
2%.4.2003, followed by another representation dated

8.5.2003, is pending consideration with the respondents.

3. It is directed that a decision in this regard,
pertaining to the representations of the applicant,
should be taken by respondent No.2 preferably within four
months from the date of receipt of a copy of the present
order and convey to the applicant. This is without

prejudice to the rights of either party.

4. However, we make 1t clear that nothing said
herein should be taken as an expression of opinion on the

merits of the matter.
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copy of this order be supplied to the
leagned co 1 for applicant to serve Dasti also.

A

(v.S. Aggarwal)
Mem Chairman



